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HIGH COURT OF DELHI: NEW DELHI "I .
$_HERSH/\H ROAD. NEw_D_ELH|-110503 T T 0 rQu .5 . Mg;

V an No. 715'? /mic/c;Az.1is/0-s/1-rrr/2023 ‘Dated: I///F/"Z3

From: I

The Registrar General.
High Court of Delhi,
New Delhi.

To, ,

The Principal District & Sessions ludge (Hqrs.),
Tis Hazari Courts,
Delhi.

Sub.: §jll_in_g_up ofthe two p_osts omen in the Hargana TIIX Tribunal!

Sir.

i am directed to forward herewith a copy of the vacancy notice dated 05.10.2023,.
issued by the Excise & Taxation.Department. Governrnentlof Haryana for filling up tW0 P0515
of Member in the Haryana Tax Tribunal, with the request to circulate the same amongst the
judicial officers and send to this Court the duly verified applications of the willing and
eligible officers only in the prescribed format on or before 17.10.2023 along with requisite
undertaking under the instructions contained in Govt. of India, Ministry of Home Affairs.
Memo No.60/37/63-Ests.(A) dated 14.07.1967. .

\-
n

Yours sincerely.

Q w Water(Amit ara a har huar)
Assistant Registrar [Gaz.llB]

___ for Registrar General
(i

1-.. ..l . It,» r\I'\I1\ID .

OFFICE OF I‘I-IE PRINCIPAL DISTRICT 8: SESSIONS JUDGE (I-IQ§_)_; DELI-1I_

&F'—5'(3)/2023/3 Dated, Delhi the ."§ I

Copy forwarded along with its enclosure to:- i1. Th Ld. Pr‘ ' - - - l_31 th mcipal D1sI:nct 8; SGSSIOIIS Judges all Court Complexes, Delhi/New Delhi
. W1 - ,e request to circulate the same to the Officers of DHJS working under their

co trl d d ' - - ., I Oflllkfifi sen the requ1s1te application/wtllmgness du-ectly to Hon'ble High Court
Y- 2.Allth0£fi r -- -- - .. .'Delhi e “Y? ° Délhl P1181161’ Judmal Serv1ce_, Central DlSlJ'lClI, TIS Hazaxi Court
’ J (Including officers of DHJS on de t t1 :11 ’

aPP1i°a_Yi<>_n/Willinguiess to this office prclgizvgli Iavlr 1t2?<{;cl1L$t Igr Serfwaflgg
 1;s1on ts Hon'ble High Court of Delhi. I I ’ '

_ - e -site ommittee, Tis Hazari Court Delhi for info I tion and necess '
_ > ary HCUOII

.296
I District Judge ( C_on1mercia1Court)-12

Off1_cerIn-charge, Judicial Branch (gel-Mal) .
For Principal District & Sessions Judge (HQS),

Delhi '
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PRESS NOTE

in pursuance of the I-laryana Government, Excise and Taxation B$:partment

Notification No. S.O. 70/l-I.A.6/2003/S.57/2014 dared 25"’ June 2014. the department
intends to fill in the vacancies of one Chairman and two Members, presently lying vzwanl in
the l-Iaryana Tax Tribunal. as per procedure laid down in the said Notification. The
necessary qualification and terrnsof the office etc are prescribed under Section 57 of the
Haryana Value Added Tax Act, 2003 which are reproduced hereunder for ready reference i-

“Scction-57 _
(6). A ‘person shall not be qualified for appointment as member of the Tribunal in the

~ - capacity ofthc Chairman LllllCSS :- ‘
(a) he has been a judgeof a High Court or he is an Advocate with the

minimum practice of fifteen years; or
(b) he is or has been a Financial Commissioner and Principal Secretary to

Government, Haryana; or
(c) he is a Chartered Accountant with a minimum practice of fifteen years in

a Tax Tribunal; or ' '
(cl) he has completed at least three years as a member of the Tribunal. V

l (7) A person shall not be qualified for appointment as member (other than the Chairman)
ofthe tribunal unless :~

(a) l he has been a District and Session Judge or an Advocate with a practice
of not ‘less than ton years; or A ’ I

(b) he is or has been an officcr of the Excise of the Excise and Taztaiion
. _D5:paruncn_t, Haryana, having worked as an .Addiiional Excise and

_ Taxation Commissioner forat least thrcc years; or_ _
(C) he is a Chartered Accountant with a minimum practice of ton ycarszh -1

1 Provided that all‘ the memb‘e'rs of the Tribunal shall not be appointed from
. = ,» any.sing,~le~catego1y. _ ~ , - _ -
(8) _ (5) A person appointed as__Chair1nao ofihe Tribunal shal_l.hol_d ol‘iicc~'i‘or a term oi

l .thrce_ycars from theldatc on which he enters upon his oilicc or until he attains the ago
‘of '68 years, whichever'is"carlier; ' " " ' ' 0' ‘ 5 '

Provided that the slate Government may appoint a person as Chairman For n
further. period of three years or for such period till he attains the age of 68 years.
whichevcris carli';r. I '0 1 ' I '
(ii) AA .l‘l1Eii'llI')Cl‘ of the 'l"ri'bunal other than the Cliairman shall hold office for a

term of three ‘years _l_'rom the date on which hc enters upon his oflicc or until
he a1tai.ns'the agcci‘ 65 years, whichever is carlier." V

interested eligible applicant should submit thcir‘appl'icalions, in an enclosed
Pcrforma which can nbc ‘downloaded from the website of the dcpanmcm:
www.hary.anatax.gov.in. to the Principal Secretary to Governinein, Flaryana, Excise and
Taxation Department, Haryana Civil ~Sccrclnriui., Sector-l. Cheuidigarh, within iiiiccn days
ofihc pubiication/department’s website. l A " l l H y

~ ' ~.=e¢=v:w'-
‘ ' n1~:v1Nui~:n S1NGll'KAI.YAl\', ms "'

Chandigarh, dated Principal Sccrctzuy to Govt.‘ l lary-am,
O 5\\vl a-1:3 lixcisc-& Taxation Dcpanmem,

. , ", or
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-‘Proforma for sending particulars for cofiside ration for the pos: c‘ Q-a .-5»
4 7 - . I
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1 Fwszr applicwj I-qr

2. Nanw

3 I?-ah?‘ of Bxflch

4. ¥>:-esent addrnsa

5. Pernwancnt address

6. Contact No.

3.I and Members in the Haryana Tax Tribune
=%

' MM: ~ .:,-w-zr
n-21'-'=|_'?:1-r11 Q79?

5 £1"-“E?}qr':5;7§‘%
;

(a) Tolzrphonv (along with STD code)

(b) Mobiiv

((1) Fax

7. E-mail address:

ix» éicucanonal qua1ific:at'ions

9. Area of Eminence

Ii). Pr:-1-scam" Occupation

1 1 . /-—.

Date‘
PIZ-3£€

m,,;-.._,;,-,1-.¢_»r-.45/wmk Iixpr,zr|enr.<? (in bnzrf)

Skgnature

(Name)

___,_._...,......*...*._........\.\=m»..: *;-‘-*1-"=.-JP "I‘~§@~*~*


